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Order dated 13.,06.05

Heard Mr, N.C. Mohanty, Lé. Counsel appearing

for the Applicant andd Mr, ReCe Rath' Ld. Standing
Counsel for the Railways} on whome a ¢opy of this

| —

Original Application has already been served,

Dt is the case of the Applicant that his service

has qot yet been regularised, Provident Fund Accounts
have not yet been supplied to him and benefits of

revis@d scale of pay and Annual Increment have not
yet been extended t° him. However, incourse of 1
hearing of this matter)Ld. Counsel for the .Applicant ‘

has sought permission to withdraw this case/Original

lic on
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of the Applicant from the compitent authoritiese

In the aforesaid premises pemmission to
withdraw this Original Application is m
pe~granted, O U, m-@»%/ "L%‘ P
Send copies of this order to the Respondents)
along with copies of this Original Application,

Free copies of this order be handed over to both

sides of the Counselds,




